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COURT OF  CHIEF JUDICIAL MAGISTRATE   AT SRINAGAR  .

File No.           D.O.Inst:17.04.2020                              D.O.O:18.04.2020

CNR no……………………

In the Case of:

                     Arfa Khurshid ,S/O Late Khurshid Ahmed Kirmani,

                    R/O Old HMT Road Mustafa Abad Zainakote, Srinagar
through  (Next  Friend)  Manzoor  Ahmad  Matta,S/O  Bashir  Ahmad
Matta, R/O Sempora, Srinagar.

Applicant.

  Through: Counsel by virtual mode.

V/S

 UT of J&K  through  SHO Police Station  , Batamaloo.

Non-applicant.

Through:  Ld. APP by virtual mode.
                                 

FIR No. 40/2020.
Offences  U/Section  3/7 E.C Act police station Batamaloo.

In the matter of:              Bail Application

  
CORAM: Gowhar Majid Dalal/JO 00098.
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O R  D  E  R.

Through the medium  of this order  I am going to dispose

of  the  bail  application  on  behalf   of  above   accused,

which has been presented by the ld. Counsel via  virtual

mode and report was sought from the concerned police

through ld. APP  via a  virtual mode.

I have perused the petition  and the police report .

Heard ld.  Counsel  for the accused and ld.  APP  via a

virtual mode.

 Perusal  of  the police report  reveals  that  accused has

been arrested in the above said FIR and is presently in

police custody.

Ld.  Counsel  for  the accused draw the attention of  the

court towards the  present covid -19 Pandemic and  the

concept of the liberty of the person while arguing the bail

petition. Ld. Counsel for the accused prayed for bail in

favour  of accused.  However, ld. APP resisted the bail

application and prayed for its rejection.
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 The  basic principal of criminal Jurisprudence  is  that

accused  is  presumed    to  be  innocent  till  his  guilt  is

proved.    Further,  In  view  of  the  offences,  in  which

accused  is shown to be involved , the custodial presence

of  the  accused  is  not  required   to  the  investigating

agency. Further in order to save the accused as well as

police officials of the police station from the covid -19

pandemic ,  by way of  contacting each other, it will be

in the interest of both sides to enlarge the accused on

bail.

  The accused is involved for the commission of offences

which does not carry  life imprinsonment or punishment

of death where the bar is created to the magistrates to

exercise  jurisdiction. The withheld or rejection of the bail

application  will  amount  to  pre-trial  punishment.  So  in

view of these facts accused  is enlarged on bail subject

to following conditions:-

1. That  he  shall   furnish  bail  bond to  the tune of  Rs.

30,000/-
2.  That he will not leave the UT without the permission.
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3. That he will cooperate with the investigation that he

will  remain  present  before  the  trial  after  the

presentation  of  the  challan  on  each  and  every

hearing. 
4. That  he  will  not  violate   any  of  the  conditions

imposed due to covid -19 pandemic .
SHO is accordingly be  informed about the bail order

and this application is accordingly disposed of and be

consigned to records.  

Announced:

18.04.2020                                                   

           Gowhar Majid Dalal,

Chief Judicial Magistrate, 

     Srinagar.
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